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Ne have heard learned co.:nsel for the parties, The

applicant in this QA has scught a direction to be issued

to the respondents to promote him en the date when his

juniers were promoteq to the post of Fireman Grade_1I.

In Para 6(b), it has been indicated that in the year

1966 the applicant alongwith Ramesh Chand, Alam Singh

and Basant Kumar, whe were then Fireman Grade 11, had

dppeared in departmental trade te st for promotien te the

Réxt higher grade, Namély, Fireman Grade I,
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Thiﬁ CA was filed in the year 1988 after a lmﬂ af
thatn 21 yegars,

2, The learned counsel for the applicant submitted

that in the rejoinder affidavit the applicant in Para T

has stated that his junior was gromeoted on 14.9-1987,

The name of the junier has net been indicated, The learned

counsel, therefore, submits that the applicant is eonfining

the relief feor seniority w,e,f, 14-5-.1987, in the ¢ adre uf

Fireman Grade I, 1In the rejoinder affidavit the applicant

has also indicated that during the pendeney of the (A,

the applicant has been prometed, but neither the date of

his promotion has been indicated nor a copy of the prometion

order nas been filed, Tnhe learned counsel fer the applicant

by order dated 21-8-1995 was given opportunity te file the

order of prometion, The re levangeclause has te be construed

on the basis of averment in the QA and, therefore, g3s

indicated hereinabove, the applicant's claim of premotien

to Fireman Grade I is w,e.f, 1966, 1In view of the foregeing

we are satisfied that the petitien is highly belated, Sinee
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the OA is :_iismiésed on this ground, we do not enter inte the

quéstion whether the post of Fireman Grade I

is selection post as asserted by the respondents er enly teo D2
filled up en the basis of senierity subjeet to passing ef |
the departmental test, The OA is dismissed, The parties

shall bear their own eosts,




